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BEFORE THE NATIONAL GREN TRIBUNAL

(SOUTHERN BENCH, CHENNAI)

IN

OA NO: nDA24 Sz (OA 77012023 PB)

REPORT FILED BY TIIE THIITD ITESPONDENT IN THE ABOVE

CASE IN COMPLIANCE WITH THE ORDER DATED 04106/2025 IN

oa. No: gllzoz+ (szt

f; naW$fff$d$ryironmental Engineer, Kerala State Pollution Control

Board, District Office, Kozhikode do heleby solemnly affirm and state as

follows.

1. I am the Environmental Engineer, Kerala State Pollution Control

Board, District Office, Kozhikode, (herein after referred to as

Board) and duly authorised to represent the 3'd respondent in the

above case. I am aware of the facts affirmed by me in this report. I

am swearing this report based on the. best of my knowledge,

information and belief and the facts revealed from the records'

2. lt is respectfully submitted that, vide order dated 04.06.2025, in

connection with the hearing of Original Application No. 93 of 2024

(SZ), the Hon'ble National Green Tribunal directed the Kerala State

pollution Control Board to file an independent affidavit regarding

the grant of Consent to Operate (CTO) issued on 14.03.2025, while

the matter was still pending before the Hon'ble High Court of Kerala

' and the National Green Tribunal.
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3. It is respectfully submitted that the Hon'ble National Green Tribunal

(NGT), Principal Bench (PB), New Delhi, initiated Suo Motu

proceedings numbered as original Application (oA) No. 770 of
2023, based on an email communication from Mr. Sajimon Joseph,

alleging the unlawful operation of the above-mentioned stone

quarry. vide order dated 31.01 .2024, the Hon'ble NGT(PB) deemed

it appropriate to constitute a Joint Committee to verify the factual

position and recommend remedial action. Accordingly, a Joint

Committee was constituted comprising the representative of the

District Collector, Kozhikode, a member from the Central Pollution

Control Board (CPCB), and the Environmental Engineer, District

office, Kozhikode, as the Nodal officer. The matter was

subsequently transferred to the Hon'ble NGT, Southern zone (SZ),

and re-numbered as oA No. 9312024(3Z) vide order dated

25 .03 .2024. An interim report dated 05 .04.2024 was submitted

before the Hon'ble NGT (SZ). In compliance with the directions of
the Hon'ble NGT (SZ), the committee was expanded to include

representatives from other stakeholder Departments, namely: the

State Environmental Impact Assessment Authority (SEIAA), Forest

Department, Department of Mining ario Geology, in addition to the
a

existing members - representative of .the District Collector,

Kozhikode, a member from CPCB, and the Environmental Engineer,

District office, Kozhikode, as the Nodal officer. In continualion of
the proceedings, a Joint committee report was submitted on

09.01.202s. \

.It is respectfully submitted that M/s. Mathalikunnel .euarry, was

granted Environmental Clearance (EC) by the State Environmental

4.

Impact Assessment Authority ($
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5.

hectares. This area comprises 0.8710 hectares of permit quarry land

and 3.38 hectares of leased quarry land. The Environmental

Clearance for the quarry project, located in Survey I\o.2442 (pt) of

Koodaranhi Village, Koodaranhi Grama Panchayat, Kozhikode

Taluk, Kozhikode District, Kerala, was valid until 04.12.2024.

It is respectfully submitted that Consent to Operate was also granted

separately to the permit quarry and leased quarry land. The validity

of the Integrated Consent to Operate (ICO) issued by the Board for

the quarrying area of 0.8710 hectares (permit quarry), expired on

30.09.20'24. Consent to Operate for the area of 3.38 hectares (lease

quarry), expired on 04.12.2024 .A true copy of the Integrated

Consent to Operate dated 16.07 .2021, issued by the Board to the unit

for the permit quarry , is produced herewith and marked as

Annexure R3 (a). A true copy of the Integrated Consent to Operate

dated 04.01 .2020, issued by the Board to the unit for the lease

quarry, is produced herewith and marked as Annexure R3 (b).The

application for renewal of the ICO fot permit quarry and lease

quarry area were submitted through the Board's online portal on

26.07 .2Q24 and 26.09.2024 respectively.

6. It is respectfully submitted that validity of the Environmental

Clearance (EC) issued by SEIAA expired on 04.12.2024 and does

not specify the project life of the quarry. A true copy of the SEIAA

Proceedings dated 04.11.2019 is produced herewith and marked as

Annexure R3 (c). The previous Environmental Clearance for the

quarry, issued by SEIAA:9n 05.12.2014, indicated a proposed mine
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7.

life of eight years. A true copy of the SEIAA Proceedings dated

05.12.2014 is produced herewith and marked as Annexure R3(d).

It is respectfully submitted as per the Office Memorandum (OM

dated 12.04.2022, S.O. 1807(E) dated 12.04.2022, issued by the

Ministry of Environment, Forest and Climate Change. As per the

Clause (tv) of S.O. 1807(E) dated 12.04.2022 "Thte prior

Environmental Clearance granted for mining projects shall be valid

for the project life as laid down in the mining plan approved and

renewed by competent authority, from time to time, subject to a

maximum of thirty yeurs, whichever is earlier".

A true copy of the order dated 12.04.2022, issued by the

MoEF&CC, is produced herewith and marked as Annexure R3(e).

Accordingly, the applicant was requested to submit a letter from the

Department of Mining and Geology confirming the life of the mine.

This requirement is in accordance with the Board's Circular No.

PCB/HO/CIRCULAR/5 Il20l9 dated 04.05.2022, which pertains to

the validity of Environmental Clearances for mining projects. A true

copy of thE Circular dated 04.05.2022, issued by the Kerala State

Pollution Control Board, is produced herewith and marked as

Annexure R3(fi.

It is respectfully submitted that a site inspection was conducted by

the members of the Joint Committee at the quarry on II.I0.2024.

Based on the findings of the inspection, the State Level

Environmental Impact Assessment Authority (SEIAA) issued a Stop

Memo (No. l068IEC4I20241SEIAA) dated 02.11.2024, directing the

8.



cessation of all activities carried out under the Environmental

Clearance (EC). A true copy of the Stop Memo dated 02.11.2024,

issued by SEIAA, is produced herewith and marked as Annexure

R3(e). on the same date, SEIAA also issued a Show Cause Notice to

the quarry owner, requiring justification as to why the

Environmental Clearance should not be revoked under Clause 8(vi)

of the EIA Notification, 2006. A true copy of the Show Cause Notice

dated 02.rr.2024, issued by SEIAA, is produced herewith and

marked as Annexure R3(h).

9. It is respectfully submitted that following the issuance of the Stop

Memo by SEIAA, the Board also issued a Show cause Notice on

1 1.1 1 :2024. A true copy of the Show cause Notice dated

11.11 .2024, issued by the Board, is produced herewith and marked

as Annexure R3(i). The notice directed the quarry owner to submit

an explanation as to why the existing Integrated Consent to Operate

(ICo) shall not be revoked. In response, the quarry owner submitted

a reply on 26.11.2024. A true copy of the reply dated 26.11.2024 is

produced herewith and marked as Annexure R3(i).

10, It i, ,*pectfully submitted that, in view of the pending case before

the Hon'ble National Green Tribunal (NGT) against the quarry, the

application for Consent to operate (CTo) was returned on

21.12.2024, with a request to submit a Life of Mine certificate issued

by the Department of Mining and Geology. The occupier was also

directed to resubmit the application only after the final judgment in

O.A. No.9312024.
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11. It is respectfully submitted that Sri. Thankachan M.S., the owner of

the quarry, has filed two writ petitions before the Hon'ble High

Court of Kerala. W.P.(C) No. 44403 of 2024 has been filed, inter

alia, challenging the online communication issued by the Board

returning the application submitted by the petitioner for the renewal

of the Integrated Consent to Operate for the quarry. The other writ

petition, W.P.(C) No. 39873 of 2024, has been filed, inter alia,

ghallenging the orders issued by the State Level Environmental

Impact Assessment Authority (SEIAA), in which the Board is the 3'd

respondent.

12.It is respectfully submitted that the Board filed a Statement of Facts

in W.P.(C) No. 44403 of 2024 before the Hon'bte High Court of

Kerala on 10.02.2025, wherein it expressed its concerns regarding

the Environmental Clearance (EC) details and the non-submission of

the Life of Mine certificate issued by the Department of Mining and

Geology. In view of the above circumstances, the Board submitted

its concerns before the Hon'ble High Court; stating that the Board is

not in a position to independently decide on the renewal of the

Integrated. Consent to Operate (ICO) for the quarry project.

Consequently, the online applications submitted by.the petitioner

were returned, pending final adjudication of the matter by the

Hon'ble High Court.

13. It is respectfully submitted that, the Hon'ble High Court,of Kerala,

'vide order dated 04.03.2025 in W.P.(C) No. 44403 of 2024, directed

Ithe Board to consider the application submitted by Mr: Thankachan

M.s. through tn" nffiTrf 
xt 

.-:,:. extension of consent
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to Operate, by granting the benefit of S.O. 1807(E) dated

12.04.2022, issued by the Ministry of Environment, Forest and

Climate Change which was already produced as Annexure R3(e). A

true copy of the Order dated 04.03 .2025, issued by the Hon'ble High

Court of Kerala, is produced herewith and marked as Annexure

R3(k).

-I4.It is respectfully submitted that, based on the aforementioned

Government Order, it has been verified that the latest mining plan of

the quarry, approved by the Department of Mining and Geology,

District Office, Kozhikode, on 01.03.2025, indicates a mine life of

four years. A true copy of the Mine Life Certificate, signed and

issued by the Geologist, District Office, Kozhikode, dated

01.03 .2025, is produced herewith and marked as Annexure R3(l).

15. It is respectfully submitted that, considering the High Court order

dated 04.03 .2025 in W.P.(C) No. 44403 of 2024, S.O. 1807(E) dated

12.04.2022 issued by the MoEF&CC, and the latest mining plan of

the quarry, issued on 01.03.2025 by the Department of Mining and

Geology, District Office, Kozhikode, the Board renewed the quarry's

Consent to Operate up to 04.06.2027. This renewal corresponds to

the validity period of the existing quarrying lease and has been

granted as a conditional approval, with a remark that it is subject to

modification based on the final orders of the Hon'ble Natiqnal Green

Tribunal in Original Application No. 93 of 2024 (SZ). A true copy of

the renewed Integrated Consent to Operate, issued on 14.03.2025 by

the Board to the unit, is produced herewith and marked as Annexure

R3(m).
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16. It is most respectfully submitted that as per the Order of the NGT

dated 04.06.2025,in O.A. No. 9312024,*(i) the Project Proponent is

directed to stop all quarrying operations with immediate effect until

further orders from this TribunaL lmmediately on receiving the

order, an email instruction was issued to the quarry owner on

09.06.2025, directing the immediate cessation of all quarrying

- activities. A true copy of the email instruction dated 09.06.2025 is

produced herewith and marked as Annexure R3(n). The quarry was

inspected on 12.06.2025, to verify the compliance of the order and

it was confirmed that the quarry was not in operation. In

continuation of the above email, a formal letter was also issued to

the unit owner on 17.06.2025, instructing to stop all quarry

operations. A true copy of the letter dated 17.06.2025 is produced

herewith and marked as Annexure R3(o).

All the facts stated above are true to the 'best of my knowledge,

information and belief.

Dated this the 8.th day of July, 2025.

For ahd on behalf of

Kerala State Pollution Control Board

n^Flrvr
Rameena V;V enrormlqqtq|?q

Environmental Engineer

District Office, Kozhikode
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KERALA STATE POLLUTION CONTROL BOARD

                   
FILE NO. :PCB/KKD/DO/11302/2021
Date of issue :16/07/2021
                   

INTEGRATED CONSENT TO OPERATE - RENEWAL
                   
Consent No : PCB/KKD/DO/ICO-R3/11302/R17KOZ5674911/13972542/2021

                   
Ref : 1. Your online application no. 13972542 dated 08.07.2021

2. Consent No.PCB/KKD/DO/ICO-R2/1508/2017 dated 31.10.2017 valid up to 30.09.2020

                   
The ' Integrated Consent to Operate' issued as per reference above to M/s MATHALIKUNNEL QUARRY 2

KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE is hereby renewed up to 30/09/2024 and issued to

M/s MATHALIKUNNEL QUARRY 2

KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE The consent(s)/ variation order(s) cited under

reference are integral part of this renewal order and this order is subject to the conditions stipulated therein and the

following modifications/ additions.

                   
I. GENERAL
                   

                   
II. Stack Details 
                   

                   
III. CONDITIONS 

S.No. Items Description

1 Capital investment 29 lakh

2 Annual fee 5800/-

3 Fee Remitted 33605/-

4 Survey no U/S [Field No.2442(pt)]

5 Validity 30/09/2024

6 Quarrying area 0.8710 Ha

Stack No. Source of
Emission

Emission
Rate(Nm3/Hr)

Stack Height above Control
EquipmentGround Level(In

Meters)
Roof  Level(In

Meters)

12
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3.1.	 This consent is issued based on E.C no 212/SEIAA/KL/251/2014 dated 04/11/2019 LOI of mining and
geology D0Z/M-2833/17 dated 29.12.2017.
3.2.	This consent is granted on the basis of the affidavit dated 22.09.2020, self certification dated 22.09.2020
and Sakhyapathram dated 09.02.2021 by the applicant. On notice of non compliance to Board’s norms the
consent issued from the Board will be revoked.
 
 
                   
All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

                   
                   
                   

                   
                   
                   
To     
Sri.THANKACHAN M S MATHALIKUNNEL HOUSE KOOMBARA BAZAR PO KOODARANHI VIA
KOZHIKODE-673604
MATHALIKUNNEL QUARRY 2
KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE
 
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.

                   
                   

DATE :15/07/2021 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

VARUN NARAYANAN 
GOPINATHAN

Digitally signed by VARUN 
NARAYANAN GOPINATHAN 
Date: 2021.07.17 16:20:06 +05'30'

13
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KERALA STATE POLLUTION CONTROL BOARD

                   
FILE NO. :PCB/KKD/DO/1507/2010
Date of issue :04/01/2020
                   

INTEGRATED CONSENT TO OPERATE - RENEWAL
                   
Consent No : PCB/KKD/DO/ICO-R3/1507/R16KOZ4227391/12274532/2019

                   
Ref :  1.Your online application no.12274532 dated 06.12.2019

2. Consent No. PCB/RO/KKD/ICO-R/03/2017 DATED 03.03.2017 VALID UPTO 31.12.2019

                   
The ' Integrated Consent to Operate' issued as per reference above to M/s MATHALIKUNNEL QUARRY

1,KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, is hereby renewed up to 04/12/2024 and issued

to M/s MATHALIKUNNEL QUARRY 1,KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, The

consent(s)/ variation order(s) cited under reference are integral part of this renewal order and this order is subject to

the conditions stipulated therein and the following modifications/ additions.

                   
I. GENERAL
                   

                   
II. Stack Details 
                   

                   
III. CONDITIONS 
                   

S.No. Items Description

1 Survey number 2442(pt)

2 Fee remitted Rs.174667-/-

3 Annual fee Rs.30000/-

4 Validity 04.12.2024

5 Quarrying area Quarrying in 8.35acres  of land in survey no.
2442(pt), Koodaranhi Village, Thamarassery
Taluk and in Koodaranhi Panchayath

Stack No. Source of
Emission

Emission
Rate(Nm3/Hr)

Stack Height above Control
EquipmentGround Level(In

Meters)
Roof  Level(In

Meters)

14
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3.1. Condition no.2.4 of the consent referred 2nd above is modified to the extent that for renewal of the
integrated consent application in the prescribed form shall be submitted to the Board before 28.2.2024
through the web portal of the Board (krocmms.nic.in) for Online Consent Management & Monitoring
System. Late application will be accepted only with fine/late fee as applicable.
 
3.2 The quarry should not be operated between 6.00 p.m. and 6.00 a.m.
 
5.3 Noise measured 1 m outside the boundary of the premises shall not exceed the limit specified for the
area
under the Ambient Air Quality Standards in respect of noise.
 
5.4 The concentration of particulate matter PM 10 and PM 2.5 at the boundary of the premise shall not
exceed 100 microgram/m3 and 60 microgram/m3 respectively.
 
5.5 Permanent fence made of wire mesh shall be provided and maintained along the boundary ofthe
approved quarry area.
 
5.6 The applicant shall put up a 6 ft. x 4 ft. signboard near entrance to the quarry for displaying the name of
the quarry and owner, production details and time of the day when blasting is permitted to be undertaken.
 
5.7 Location and extent of quarry shall be as per the approved site plan attached.
 
5.8 After completion of quarrying, the land may be reclaimed as per the mining plan approved by the
Department of Mining and Geology.
 
5.9. Quarrying operations shall be started only after obtaining the all the statutory clearances required, which
shall be valid throughout the period of operations.
 
5.10. This consent is issued based on EC no 212 / SEIAA/KL/251/2014 .dated 04.11.2019 valid up to
04.12.2024 .
                   
All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

                   
                   
                   
DATE :04/01/2020 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

SHABNA KUSHE 
SHEKHAR

Digitally signed by SHABNA 
KUSHE SHEKHAR 
Date: 2020.01.04 17:08:02 
+05'30'
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To     
SRI.THANKACHAN SEBASTIAN
MATHALIKUNNEL HOUSE,
KOOMBARA BAZAR P.O.
KOODARANHI,
KOZHIKODE-673604
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.

                   
                   

16



SHABNA 
KUSHE 
SHEKHAR

Digitally signed by 
SHABNA KUSHE 
SHEKHAR 
Date: 2020.01.04 
17:08:18 +05'30'
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                   Translation of Malayalam para in the site plan of   Annexure R3(b)  

 

In the land documents numbered 3788/05, 1579/98, and 1582/98 of the Mukkam 

Sub Registrar Office, and land document number 1541/012 of the Thiruvambady 

Sub Registrar Office, possessed by Mr. Thankachan M.S. of Mathalikunnel and 

land document number 768/88 of the Mukkam Sub Registrar Office, possessed 

with his wife Mrs. Jessy Thankachan, they together possessing an extent of 

03.6423 hectares. The quarrying area of 03.38 hectares (Three point three eight 

hectares) is included in the same 3.6423 Ha land —is situated as follows: The land 

is located 10 meters north from the rock marked situated on the northern part of 

the said property. From the rock marked located on the western side, the land 

extends 200 meters westward and 315 meters in the north-south direction, 

encompassing a total of 03.38 hectares. 

(This is submitted for lease application purposes to the Department of Mining and 

Geology, Thiruvananthapuram.) 

                                                                                                                                                 VILLAGE OFFICER                                                                                                                                                                                         

                                                                                                                    KOODARANHI 

 

It is informed upon inquiry that there are no houses, public institutions, or roads 

within a 50-meter radius from the boundary line of the quarry 

(This is submitted for  application purposes to the Pollution Control Board.) 

                                                                                 VILLAGE OFFICER, KOODARANHI 
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2661 GI/2022 (1) 

स .ं ड.ए.- 33004/99 REGD. No. D. L.-33004/99

xxxGIDHxxx
xxxGIDExxx 

ऄध
EXTRAORDINARY 

भग II—णड 3—-णड (ii)
PART II—Section 3—Sub-section (ii) 

ध  
PUBLISHED BY AUTHORITY 

या,  औ यु ा ंय

ऄधचू

इ दल 12 ऄ, 2022

.अ. 1807(ऄ).— य , या (ंक) ऄधय, 1986 ी ध (3) ी ध 2 
ंड (v) औ ध (1)  ऄध त िय  यग  हए,  या एं  ंय ,े
यओ  य गो  ए ूा या ऄत अज  हए, ंखयं .अ. 1553(ऄ),
 14 ं, 2006  या घ धा ऄधूच, 2006 ( आे आ श ि
ऄधूच  गय )  दय ;

औ, ूा ऄुभ  अध , य लय  द भीय ि यओ औ  ि
यओ  ू  ी ऄध भन ु  भौग अचया,  ंू े , भू ऄा, सथय ु,
ुा औ ुःवसथ अद   य ू  े ऄध य ग ,  यः य
स  यं     औ आ ंभा े,  य   ऐ यओ  ए या ंू
(इ) ी ध ढ अय   ;

औ, ऄय यएं भ, ऐ यओ  याय  ंंध याय ु  सथय
  ंध   ए ग य  च   ए,  य  यद  अय झ ऐ
याय ंू ी ध ी   ढ  

औ,  औ  ( औ य) ऄधय, 1957 (1957  67)  ंध  ऄु, 
औ  ( औ य) ंध ऄधय 2015,  ंभ ी   , भ  ट च ो
ी ऄध  ए दए   ,ै औ ु,  य    या ंू ी ध , ं 

.ं 1720] इ दल, गं, ऄ 12, 2022/च 22, 1944
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

अय झ   ा े युि या ुक औ ु  ऄध ऄध  ो ी ऄध
 ऄुजय ।

ऄः ऄ,  य , या (ुक) य, 1986  य 5  य (4)  थ 
या (ुक) ऄधय, 1986 (1986  29) ी ध 3 ी ध (2)  ंड (v) औ ध (1) 
त िय  यग  हए,  े ि य  य 5  य (3)  ंड ()  ऄध ूच ी
ऄक ी ऄभुि  श् भ    या औ  ंय ी ऄधूच  औ ंध
ंखयं .अ. 1533(ऄ),  14 ं, 2006   , ऄथा् :-

(i)  9 े,

()  (i) औ (ii)  सथ  म   एग, ऄथा् :-

(i) “याय ंू ी ध”   ऄध ऄभ , े ूा याय ंू य ध 
सृ , य अ   8   (iii)  ऄध सृ दय गय    , ी ु
य य गधय   च ; य ऄुूच   8  ंंध ा यओ   े
भ ा च  ू  , े ूा याय ंू  ए अ ंभ  :

ंु  यओ य गधय  े े ध  ट   ी   दए एंग ।

(ii) द  य इ य य दय  ए  गइ ूा याय ंू  ऄध  ए ध
ग,-

()  घ यओ य दय   े  ा [ऄुूच   1(ग)]; () ु उा
यओ य दय औ ु ईध  ंस   े ं ा [ऄुूच   1(ङ)];

(ग) डं () औ () े र  यओ औ  घ यओ औ ु उा यओ 
ए ऄय भ यओ औ दय   े  ा।

(iii) क  यओ औ  [ 8()]   ,े  ा ी ध ऄध   ऐ दय
  ग  ा   े अ  तय   :

ंु य द आ - औ - (ii) े ूच यओ औ दय  ंंध े या
ंू ी ध ी ऄध   घ यओ   ,े ंंध य ध  ध या
ंू  ंंध े ऄध  ा ी ऄध , ु उा यओ औ ु ईध  ंस 
 े ंच ा औ ऄय भ यओ   े ए ा  ए ढय   , यद अ 
या ंू ी ध ऄध  भ अ  य ध  ए ऄधथ फा े दय
 :

ंु य औ द य ध ऐ स  ऄु   ंंध ज ूलयं  
भ ा   ।

(iv)  यओ  ए  गइ ूा या ंू, य-य , ऄध  ा,  भ  , 
ऄध, क ध  ऄुद औ ृ  य े धा य   ए य
ग:

ंु आ - े  यओ य दय  ंंध े या ंू ी ध ी ऄध
 ऄग  ो  ए,  ो  अग ढय   , आ ा  ऄध द  या ंू े
ऄधथ  या ुक य ी याप ी ंच, ा ी याय ंू ी ऄध ध
ऄध  भ य स  ऄधथ फा े ऐ अ ी प  ंंध ज ूलयं
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   ंच ा  औ श स या ंू,  अय झ ए, य
स  ऄधथ फा े ऐ अ ी ध ऄध  भ प   या ंध य े ऐ
ऄि या ुक य     ए  ंच ा ,े  ट ी ध य   ी
प य च ा,  भ  ,  ी एग ।";

() "(iii) ं - (i) औ (ii)  ऄध स  ए अ फआ दय गय " ष, ऄं औ ब 
ए, म  एग, ऄथा:् -

"(v) ं - (ii), (iii) औ (iv)  ऄध स  ए अ ऄधथ फा े फआ दय गय "।

[फ. ं. अइए 3-22/10/2022-अइए.III]

य ु, ऄ च,
 

: ू ऄधूच भ  , ऄध, भग II ंड 3, -ंड (ii), ंखय .अ. 1533(ऄ),

 14 ं, 2006 े  ी गइ थ औ ऄधूच ंखय .अ. 2859(ऄ),  16 ुइ,
2021  ऄध ऄं  ंध दय गय थ।

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th April, 2022

S.O. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests, 
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to 
as the said notification), vide number S.O.1533 (E), dated the 14th September, 2006 for mandating prior environmental 
clearance for certain category of projects;  

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power 
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land 
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent 
and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance 
(EC) for such projects;  

And whereas, for other projects also, considering the time taken for addressing local concerns including 
environmental issues related to the implementation of such projects, the Central Government deems it necessary to 
extend the validity of such ECs;  

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957  
(67 of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation) 
Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central 
Government deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum 
duration of thirty years, subject to review and appropriate environmental safeguards; 

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 
notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 
dated the 14th September, 2006, namely:- 

In the said notification,- 

(i) in paragraph 9,- 

 (a) for sub paragraphs (i) and (ii),  the following sub-paragraphs shall be substituted, namely:- 

(i) The “Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is 
granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph 
(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction 
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operations in case of construction projects relating to item 8 of the Schedule, to which the application for prior 
environmental clearance refers: 

 Provided that in the case of mining projects or activities, the validity shall be counted from the  date of execution of the 
mining lease. 

 (ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period 
of,- 

(a) thirteen years in the case of River Valley projects or activities [item 1(c) of the  Schedule]; 

(b) fifteen years in the case of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the 
Schedule]; 

(c) ten years in the case of all other projects and activities other than the Mining projects and River Valley Projects 
and Nuclear power projects referred to in clauses (a) and (b). 

(iii) In the case of Area Development projects and Townships [item 8(b)], the validity period of ten years shall be 
limited only to such activities as may be the responsibility of the applicant as a developer: 

 Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed 
in this sub- paragraph and sub-paragraphs (ii) may be extended in respect of valid Environmental Clearance, by 
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five 
years in the case of Nuclear power projects and  processing of nuclear fuel and one year in the case of all other 
projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within 
the validity period of the existing Environment Clearance: 

Provided further that the regulatory authority may also consult the concerned Expert Appraisal Committee before 
grant of such extension. 

 (iv) The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in 
the mining plan approved and renewed by competent authority, from time to time, subject to a maximum of thirty 
years, whichever is earlier: 

 Provided that the period of validity of Environmental Clearance with respect to projects or activities 
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition 
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall 
be examined by concerned Expert Appraisal Committee every five years beyond thirty years, on receipt of such 
application in the laid down proforma from the Project Proponent within the maximum validity period of 
Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down  proforma 
from the Project Proponent within the validity period of the extended Environment Clearance, every five years 
for incorporating such additional environment safeguards in the Environmental Management Plan , as may be 
deemed necessary, till the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”; 

 (b) for the brackets, figures and words “(iii) Where the application for extension under sub-paragraphs (i) and (ii) has 
been filed”, the following shall be substituted, namely:- 

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down 
proforma”.    

 [F. No. IA3-22/10/2022-IA.III]

TANMAY KUMAR,  Add. Secy. 

 Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,  
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended, vide the 
notification number S.O. 2859(E), dated the 16th July, 2021. 
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: General: 0471- 2312910, 2318153, 2318154, 2318155   Chairman: 2318150   Member Secretary: 2318151 

 E-mail: ms.kspcb@gov.inFAX: 0471 – 2318134, 2318152     web: www.keralapcb.nic.in 

KERALA STATE POLLUTION CONTROL BOARD 
              tIcf kwØm\ aen-\o-I-cW \nb-{´W t_mÀUv 

 Pattom P.O., Thiruvananthapuram – 695 004  

പട്ടം പി .ഒ , തിരുവനന്തപുരം- 695 004 
 

PCB/HO/CIRCULAR/51/2019      Date:  04 /05/2022  

 

CIRCULAR 

 

Sub: - Validity of Environmental Clearance for mining projects – reg. 

  Ref: -1.  MoEF&CC notification no. S.O.1807(E) dated 12/04/2022. 

            2. Representation dated 21.04.2022 submitted by Registered Metal Crusher  

                         Units Owners Association. 

   

 The Ministry of Environment, Forests & Climate Change, vide notification cited 

1
st
 above has made amendments regarding the validity of Environmental Clearance. As 

per the notification, the prior Environmental Clearance (EC) granted for mining projects 

shall be valid for the project life as laid down in the mining plan approved and renewed 

by competent authority, from time to time, subject to a maximum of thirty years, 

whichever is earlier. 

 Hence, while processing consent renewal applications pertaining to granite 

quarries, the applicant may be directed to produce letter from the Mining & Geology 

Department stating the life of the mine as per the approved mine plan. This may be 

counterchecked with the mine life mentioned in the EC. Thereafter, the EC validity may 

be taken equal to that of the life of the mine as stated by the Geologist or thirty years, 

whichever is earlier.   

In case, the life of mine is more than 30 years, the notification under reference 

cited, permits extension for another twenty years beyond 30 years or for the life of mine 

whichever is earlier, and this extension is granted in installments as per the 

recommendations of the Expert Appraisal Committee every 5 years. 

Based on the above, consent to operate may be renewed, as usual, for a period of 

five years or up to the validity of the EC in case the validity of EC is less than 5 years. 

All other criteria for processing of consent renewal applications for quarries remain 

unchanged. Consent renewal applications shall be processed accordingly. 

 

                    -sd- 

              CHAIRMAN 
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To            

1. The Chief Environmental Engineer, 

Regional Office, Trivandrum/Ernakulam/Kozhikode. 

2. The Senior Environmental Engineer, 

Environmental Surveillance Centre, Eloor. 

3. The Environmental Engineer, District Office, 

 Thiruvananthapuram, Kollam, Pathanamthitta, Alapuzha, Idukki, Kottayam,         

 Ernakulam-1, Ernakulam-2, Thrissur, Palakkad, Malappuram, Kozhikode, Kannur, 

 Wayanad, Kasargod. 

 

Copy to:- 

1) All Technical Staff in HO     

2) IT Cell (for uploading in the website)   

3)  C.A to CHN & MS   
 

 

                                                                                          Forwarded by order 

 

 

Senior Environmental Engineer-3 

ALEXANDER 
GEORGE

Digitally signed by ALEXANDER 
GEORGE 
Date: 2022.05.04 15:18:13 +05'30'
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State Level Environment Impact Assessinent Authority 

To. 

No. 1068/EC4/2024/SEIAA 

Sir. 

Sri.Thankachan.M.S. 
Mathalikkunnel (H) 
Koombara Bazar P.O 
Koodaranhi 

Sub: 

K.S.R. T.C Bus Terminal Complex, 4th Floor, Thampanoor, Thiruvananthapuram -695 001 

Kozhikode -673604 

Date... 23 /u 24 

(SEIAA) Kerala 
Ph: +91471-2334262 (0f) +91471-2334265 (Fax) 

e-mail:seacseiaakeralaaguail.com web:wrw. seiaakerala.in 

CALICUT 

Ref:- 1) EC No. 212/SEIAA/KL/25 1/2014 dt. 05.12.2014 

SEIAA - Environmental Clearance issued to the Granite Building Stone 
Quarry Project of Sri. Thankachan M.S., M/s Mathalikunnel Quarry at Sy. 
No. 2442 (pt), in Koodaranhi village, Kozhikode - 0.A No. 93 of 2024 (SZ) 
(Earlier OA No.770/2023(PB)) filed by Sri. Sajimon Joseph before the 
Hon'ble NGT- Stop Memo issued 

2) Extension of EC issued vide order dated 04.11.2019 

Cortr: 

Date: 02.11.2024 

Memo 

3) O.A No. 93 of 2024 (SZ) filed by Sri. Sajimon Joseph filed before the Hon'ble 
NGT 

4) Complaint dated 26.08.2024 received from Sri.Shaju Abraham 
5) Minutes of the l48" SEIAA meeting held on 27" and 28 September 2024 

Environmental Clearance was issued to the quarry project of Sri.Thankachan.M.S, M/s 
Mathalikunnel Quarry at Sy. No. 2442 (pt), in Koodaranhi village, Kozhikode Taluk, Kozhikode 

Ade reference 1 cited. Extension of EC was also issued vide reference 2nd cited. 

Sri. Sajimon Joseph filed O.A No. 93 of 2024 (SZ) (earlier OA No. 
770/2023(PB))before the Hon'ble NGT against the quarry activities of Sri. Thankachan M.S. 
The petition is regarding the illegal mining in ecologically sensitive zone, causing public 
nuisance and threat on health and safety of life. property and disasters by negligence due to 
quarry operation conducted by Sri. Thankachan M.S. at Koombara, Koodaranhi village. 
Kozhikode. Also, Sri.Shaju Abrahan vide letter dated 26.08.2024, forwarded complaint against 
the quarry project of Sri. Thankachan M.S. 
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the iterim report in 0.A. No. 93 of 2025 recelved Trom the KSPCB and the complaint dated 26,.08.2024 of Sri. Shaju Abraham against the quarry project. The petitioner stated that besides NONEL technology for blasting. the quarry owner uses other explosives for carrying out blasting. In addition. the proposed quarry area is at a distance of 15 km from landslide affected area in Wavanad. The Authority on verification of the interim report of the Joint Committee observed that the Project Proponent has violated many of the EC conditions. The Authority noticed that the EC for the project was issued on 13.08.2019 from SEIAA fora period of 5 and the validity of the same will be up to 12.08.2025 (including Covid relaxation ). Hence. the 

years 

Authority decided to issue stop memo to the project and to issue a show cause notice to get his explanation to not to cancel EC as per Clause 8 (vi) of EIA Notification 2006. In this circumstance, Stop Memo is hereby issued to stop all the activities carried out with the EC, issued to the Granite Building Stone Quarry Project of Sri. Thankachan M.S., M/s Mathalikunnel Quarry at Sy. No. 2442 (pt), in Koodaranhi village, Kozhikode, until further orders of this Authority. 

Copy to: 

In the 148" SEIAA meeting held on 27"" and 28!h 
September 2024, the Authority noted 

1. MoEF Regional Office. Southern Zone, Kendriya Sadan, 4" Floor. E&F Wing. I| Block. Koramangala, Bangalore-560034.(through e-mail: rosz.bng-mefcc@gov.in) 2. The Secretary to Government, Environment Department, Government of Kerala 3. The Director. Directorate of Environment & Climate Change, 4th Floor KSRTC Bus Terminal. Thampanoor, Thiruvananthapuram. Kerala 695001. 4. The District Collector, Kozhikode 
5. The Director. Mining & Geology. Thiruvananthapuran -4. 

Administrator, SEIAA For Member Secretary, SEIAA 

6. The Member Secretary, Kerala State Pollution Control Board 
7. The District Geologist. Kozhikode 

. The Environmental Engincer. KSPCB, Kozhikode 9. The Tahsildhar. Kozhikode Taluk. Kozhikode 
10. The Secretary. Koodaranhi Grama Panchayath, Kozhikode I1.The Chairnan, SEIAA. 
12.Website. 
13.S/f 
14.0/c 
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State Level Environment Impact Assessment Authoritx 

To. 

No. 1068/EC4/2024/SEIAA 

Sir. 

K.S.R.T.C Bus Terminal Complex, 4th Floor, Thampanoor 
Thiruvananthapuram - 695 001 

sluley 

Ph: +91471-2334262 (0f) +91471-2334265 (Fas) 
e-mail:seacseiaakeralaagmail.com 

web:www.seiaakerala. in 

Sri.Thankachan.M.S 
Mathalikkunnel (H) 
Koombara Bazar P.O 
Koodaranhi 

(SEIAA) Kerala 

Kozhikode - 673604 

Ref:- 1) EC No. 212/SEIAA/KL/251/2014 dt. 05.12.2014 

2) Extension of EC issued vide order dated 04.11.2019 

EnvrOnmer 

CALICUT 

Oate. 

Sub:- SEIAA - Environmental Clearance issued to the Granite Building Stone 

Quarry Project of Sri.Thankachan M.S., M/s Mathalikunnel Quarry at 

Sy. No. 2442 (pt), in Koodaranhi village, Kozhikode - 0.A No. 93 of 2024 

(SZ) (Earlier OA No.770/2023(PB) filed by Sri. Sajimon Joseph before 
the Hon'ble NGT- Show Cause Notice issued. 

4) Complaint dated 26.08.2024 received from Sri.Shaju Abraham. 

6) Stop memo issued vide Order dated 2.|.2024 

SHOWCAUSE NOTICE 

Date: 02.11.2024 

3) O.A No. 93 of 2024 (SZ) filed by Sri. Sajimon Joseph filed before the 

Hon'ble NGT 

23/neq 

5) Minutes of the 148 SEIAA meeting held on 27" and 28" September 2024. 

XEnginee 

WHERE AS Environmental Clearance vide reference 1 was issued to the quarry 

project of Sri.Thankachan. M.S, M/s Mathalikunnel Quarry at Sy.No.2442 (pt). in 

Koodaranhi village, Kozhikode Taluk, Kozhikode. Extension of EC was also issued vide 

reference 2nd cited. 

AND WHEREAS, Sri. Sajimon Joseph filed O.A No. 93 of 2024 (SZ) (earlier OA 

No.770/2023(PB) before the Hon'ble NGT against the quarry activities of Sri. Thankachan 
M.S. The petition is regarding the illegal mining in ecologically sensitive zone, causing 

public nuisance and threat on health and safety of life, property and disasters by negligence 

due to quarry operation conducted by Thankachan at Koombara. Koodaranhi village, 
Kozhikode. Sri.Shaju Abraham vide letter dated 26.08.2024. has also forwarded a complaint 

against quarry project of Sri. Thankachan M.S. 
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AND WHEREAS, the Authority in its 148" SEIAA meeting, noted the interim renot 

in O.A. No. 93 of 2023 received from the KSPCB and the complaint dated 26.08.2024 of S 

Shaju Abraham, against the quarry project. The complainant stated that besides NONEI 

technology for blasting. the quarry owner uses other explosives for carrying out blasting. In 
addition. the proposed quarry area is at a distance of 15 km from landslide affected area in 
Wayanad. The Authority on verification of the interim report of the Joint Committee 

observed that the Project Proponent has violated many of the EC conditions. The Authority 
noticed that the EC for the project was issued on 13.08.2019 from SEIAA for a period of 5 

years and the validity of the sane will be up to 12.08.2025 (including Covid relaxation). 

Hence. the Authority decided to issue stop memo to the project and to issue a show cause 
notice to Project Proponent to get his explanation to not to cancel EC as per Clause 8 (vi) of 
EIA Notification 2006. Vide reference (6) cited, the stop memo was issued to the project. 

Hence Show Cause Notice is hereby issued to you for providing reasons as to 
why the EC should not be cancelled, as per Clause 8 (vi) of EIA Notification 2006.You 
are directed to submit your explanation within a period of 15 days from the date of 
receipt of this notice, failing which the Authority will proceed with further action 
including the cancellation of EC under law assuming that you have no cause to show in 
the matter. 

Copy to: 

1. MoEF Regional Office, Southern Zone, Kendriya Sadan, 4" Floor. E&F Wing, II Block. 
Koramangala. Bangalore-560034.(through e-mail: rosz.bng-nmefcc@gov.in) 2. The Secretary to Government, Environment Department, Government of Kerala 

3. The Director. Directorate of Environment & Climate Change, 4th Floor KSRTC 
Bus Terminal. Thampanoor, Thiruvananthapuram, Kerala 695001. 

4. The District Collector, Kozhikode 
5. The Director. Mining & Geology. Thiruvananthapuram -4. 

Administrator, SE!AA 
For Member Secretary, SEIAA 

6. The Member Secretary. Kerala State Pollution Control Board. Thiruvananthapuram. 
7. The District Geologist, Kozhikode 

S. The Environmental Engineer, KSPCB, Kozhikode 
9. The Tahsildhar, Kozhikode Taluk, Kozhikode 
10. The Secretary, Koodaranhi Grama Panchayath, Kozhikode 
11. The Chairman. SEIAA. 
12. Website. 

13. S/f 

14.O/c 
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wihc 

From 

To 

KERALA 

PCB/KKD/DO/GEN-213/OA No.93/2024(SZ) 

STATE POLLUTION CONTROL BOARD 

Ref: 

DISTRICT OEFICE, KOZHIKODE 
3* FLOOR, ZAMORIN'S SQUARE, LINK ROAD, KOZHIKODE - 673 002 

Ph: 0495-2300745 kspcb.kerala.gov. in 

The Environmental Engineer 

Shri. Thankachan Sebastian 

e LiFE 
Lifestyle for 
Envirónnent 

Dated l1/1 1/2024 

Subject: OA No. 93 of 2024(SZ) (Old OA 770/2023(PB)) violation of 

Environmental Norms in operation of quarry at Mathalikkunnel, 

Koombara, Punnakkadavu, Koodaranhi, Kozhikode- Regarding; 

1) Hon'ble NGT orders dated 31/01/2024, and further order dated 

20/05/2024, 30/07/2024, and 12/09/2024 in OA No. 93 of 

2024(SZ) filed by Shri. Sajimon Joseph before the Hon'ble NGT. 

2) Environmental Clearance No. 212/SEIAA/KL/251/2014 dated 

05/12/2014 and extension of EC dated 04/11/2019. 

3) Complaint dated 26/08/2024 from Shri. Shaju Abhraham. 

4) Consent to Operate renewal order issued from this office by 

number PCB/KKD/DO/ICO-R3/1507/R16KOZA227391/12274 532 / 

2019 valid up to 04/12/202t4. 

5) Joint Committee site inspection conducted by expert members at 

your quarry in 1l/10/2024. 

6) Memno issued to you by SEIAA, no; 1068/EC4/2024/SEIAA 

dated 02/1 1/2024. 
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7) Show Cause Notice issued to you by SEIAA no. 1068/EC4/ 2024/ 
SEIAA dated 02/1 1/2024. 

SHOW CAUSE NOTICE 

WHERE AS, Based on reference (1) NGT Orders, site inspection 
was conducted by the Joint Committee and conducted Air Monitoring. 
Water Monitoring & Noise Monitoring, and heard the complainant as well 
as the petitioner, on 11/10/2024. 

WHERE AS During the preliminary site inspection, conducted on 
25/03/2024, and further on the detailed site inspection by expert members 
vide Para above, certain violations/non compliances of EC conditions were 

noticed in the operation of the quarry which are enlisted below. 

1. Garland drain is not seen provided at the site. 

2. Quarry pit was filled with water up to the level of the settling 

tank. 

3. The site did not exhibit proper benches as prescribed in 

Environmental Clearance. 
4. Over burden (OB) dumping was observed on the elevated 

SOuthern side outside the quarry area. without safely measures 
and at angles exceeding 45 degrees. 

5. No approved Environmental Management Plan (EMP), imposea 
as tne specific condition of EC was found submitted/implemented 
by the project proponent. 
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6. A natural steam was observed on the south side of the project area 
near the OB dump, flowing directly in to the project area. It 
appeared that recent modifications had been made to this channel, 

diverting it towards the quarry pit. 
7. Access roads were found to be damaged in certain area. 

WHERE AS On the basis of above findings and also based on 

complaint received from Shri. Shaju Abraham by SEIAA which states 

that besides NONEL technology for blasting, the quarry owner uses other 

explosives for carrying out blasting. 

WHERE AS In addition, the quarry area is at a distance of 15 km 

from the land slide affected area in Wayanad. 

WHERE AS SEIAA had issued a Show Cause Notice to you 
vide reference (7), for providing reasons as to why the EC should not be 

cancelled as per Clause 8(vi) of the EIA Notification 2006. 

WHERE AS SEIAA had issued a STOP MEMO to you, to stop all 

the activities carried out with the EC vide reference (6). 

NOW THERE FORE You are called upon to Show Cause, why 

your Consent to Operate Renewal issued by Kerala State Pollution Control 

Board vide ref (4) shall not be revoked, on the basis of the relevant 

statutes. 
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You are directed to submit your explanation with in a period of 15 
days from the date of this Notice, failing which Board will proceed with 
further legal actions against your unit including revoking the Consent of 

the quarry. 

Copy to: 

. 

1. Member Secretary 

KSPCB, Head Office 

Thiruvanathapuram 

2. Chief Environmental Engineer 

Regional Office, Kozhikode 

3. SEIAA Administrator 

For and On Behalf of KSPCB 

ENVIRONMENTAL ENGINEER. 

District Office, Kozhikode 

Thiruvanathapuram 
State Impact Assessment Authority 

O4. 

OA 

For and c 
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WP(C) No.44403/2024 1 / 4 Order Date : 04-03-2025

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR. JUSTICE T.R.RAVI

Tuesday, the 4th day of March 2025 / 13th Phalguna, 1946

WP(C) NO. 44403 OF 2024

PETITIONER:

THANKACHAN M.S, AGED 64 YEARS, S/O. SEBASTIAN, MATHALIKKUNNEL HOUSE,
KOOMBARA BAZAR P.O, KOODARANHI, KOZHIKODE DISTRICT, PIN-673604

RESPONDENTS:

THE KERALA STATE POLLUTION CONTROL BOARD, REPRESENTED BY ITS MEMBER1.
SECRETARY, PATTOM.P.O, THIRUVANANTHAPURAM, PIN-695004
THE GEOLOGIST, MINING AND GEOLOGY DISTRICT OFFICE, CIVIL STATION,2.
PALATTUTHAZHAM, KOZHIKODE, PIN-673020
SAJIMON JOSEPH, NARAKATHINGAL HOUSE, KOOMBARA P.O, KOODARANHI VIA,3.
KOZHIKODE, PIN-673604

Writ Petition (Civil) praying inter alia that in the circumstances
stated in the affidavit filed along with the WP(C) the High Court be
pleased to direct the first respondent to reconsider Exhibit P27 and grand
consent to the petitioner to operate the quarry covered under Exhibit P1,
pending disposal of the writ petition.

This petition again coming on for orders upon perusing the petition
and the affidavit filed in support of WP(C) and this Court's order dated
20-02-2025 and upon hearing the arguments of M/S. J.ABHILASH, LIJO KURIAN
JOSE  &  VIMAL  BHASKAR,  Advocates  for  the  petitioner,  SRI.  NAVEEN  T,
STANDING  COUNSEL  for  R1  and  of  M/S.  G.GIREESH  &  MATHEW  KURIAKOSE,
Advocates for R3, the court passed the following:
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WP(C) No.44403/2024 2 / 4 Order Date : 04-03-2025

T.R.RAVI.J
  -------------------------------------------------------

WP(C) No.44403 of 2024
--------------------------------------------------------

Dated this the  04th day of March, 2025

ORDER

There  will  be  a  direction  to  the  1st  respondent  to

consider the request for extension of the consent to operate

granting  the  benefit  of  Ext.P28  notification  and  based  on

Ext.P24 application. Necessary orders shall be issued within

two weeks from today. 

Post on 27.03.2025

Sd/-

T.R.RAVI

     sn JUDGE
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WP(C) No.44403/2024 3 / 4 Order Date : 04-03-2025

APPENDIX OF WP(C) 44403/2024
Exhibit P1 A TRUE COPY OF THE ENVIRONMENTAL CLEARANCE DATED

05.12.2014 ISSUED BY SEIAA TO THE PETITIONER
Exhibit P2 A TRUE COPY OF THE INTEGRATED CONSENT TO OPERATE-

RENEWAL DATED 04.01.2020 ISSUED BY THE ENVIRONMENT
ENGINEER TO THE PETITIONER VALID UP TO 04.12.2024

Exhibit P3 A TRUE COPY OF THE FORM LE3 LICENSE RENEWED AND VALID
UP TO 31.03.2026 ISSUED BY THE DEPUTY CHIEF CONTROLLER
OF EXPLOSIVES, ERNAKULAM

Exhibit P4 A TRUE COPY OF THE TRADE LICENSE ISSUED BY THE
SECRETARY, KOODARANHI GRAMA PANCHAYAT RENEWED ON
01.04.2021 VALID UP TO 31.03.2026

Exhibit P5 A TRUE COPY OF THE QUARRYING LEASE DATED 05.06.2015
VALID UP TO 04.06.2027 EXECUTED BETWEEN THE PETITIONER
AND THE STATE GOVERNMENT FOR MINING BUILDING STONES
FROM 3.38 HECTARES OF LAND IN SY NO. 2442 PT OF
KOODARANHI VILLAGE IN KOZHIKODE TALUK OF KOZHIKODE
DISTRICT

Exhibit P6 A TRUE COPY OF THE JUDGMENT IN WP(C) NO. 30828 OF 2017
DATED 29.01.2019 PASSED BY THE LEARNED DIVISION BENCH
OF THIS HON’BLE COURT

Exhibit P7 A TRUE COPY OF THE RENEWAL ORDER OF EXHIBIT P1 GRANTED
BY THE 1ST RESPONDENT DATED 04.11.2019

Exhibit P8 A TRUE COPY OF THE LETTER DATED 24.07.2023 FILED BY THE
3RD RESPONDENT TO THE CHAIRMAN, NATIONAL GREEN
TRIBUNAL, NEW DELHI

Exhibit P9 A TRUE COPY OF THE ORDER DATED 31.01.2024 PASSED BY THE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
OA NO. 770/2023

Exhibit P10 A TRUE COPY OF THE ORDER DATED 25.3.2024 PASSED BY THE
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI IN OA
NO. 93/2024

Exhibit P11 A TRUE COPY OF THE ORDER DATED 20.05.2024 PASSED BY THE
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI IN OA
NO. 93/2024

Exhibit P12 A TRUE COPY OF THE ORDER DATED 12.09.2024 PASSED BY THE
NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI IN OA
NO. 93/2024

Exhibit P13 A TRUE COPY OF THE JOINT COMMITTEE REPORT DATED
05.04.2024 SUBMITTED BY THE 3RD RESPONDENT HEREIN
BEFORE THE NATIONAL GREEN TRIBUNAL, IN OA NO. 93/2024

Exhibit P14 A TRUE COPY OF THE ORDER DATED 01.10.2019 ISSUED BY THE
ENVIRONMENTAL ENGINEER TO THE SECRETARY, KOODARANHI
GRAMA PANCHAYAT WITH COPY TO THE PETITIONER

Exhibit P15 A TRUE COPY OF THE PHOTOGRAPH SHOWING THE DIP
MAINTAINED BY THE PETITIONER IN THE QUARRY FOR THE FLOW
OF RAIN WATER STREAM DURING RAINY SEASON

Exhibit P16 A TRUE COPY OF THE PHOTOGRAPHS SHOWING THE CONCRETED
ROAD SIDE THE QUARRY OF THE PETITIONER

Exhibit P17 A TRUE COPY OF THE ORDER DATED 28.03.2023 ISSUED BY THE
RANGE OFFICER, THAMARASSERY TO THE DIVISIONAL FOREST
OFFICER, STATING THAT THE PROPERTY SITUATED IN
KOODARANHI VILLAGE DOES NOT COME WITHIN THE ECO
SENSITIVE ZONE
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WP(C) No.44403/2024 4 / 4 Order Date : 04-03-2025

Exhibit P18 A TRUE COPY OF THE RELEVANT PAGES OF THE MINUTES OF THE
148TH MEETING OF THE SEIAA DATED 27 AND 28-09-2024

Exhibit P19 A TRUE COPY OF THE STOP MEMO DATED 02.11.2024 ISSUED BY
THE MEMBER SECRETARY TO THE PETITIONER

Exhibit P20 A TRUE COPY OF THE SHOW CAUSE NOTICE DATED 02.11.2024
ISSUED BY THE MEMBER SECRETARY SEIAA TO THE PETITIONER

Exhibit P21 TRUE COPY OF THE REPLY TO EXHIBIT P20 STOP MEMO DATED
26-11-2024

Exhibit P22 TRUE COPY OF THE SHOW CAUSE NOTICE DATED 11/11/2024
ISSUED BY THE ENVIRONMENTAL ENGINEER OF THE FIRST
RESPONDENT

Exhibit P23 TRUE COPY OF THE REPLY NOTICE ISSUED BY THE PETITIONER
DATED 26.11.2024 TO EXHIBIT P22

Exhibit P24 TRUE COPY OF THE APPLICATION DATED 26.09.2024 PREFERRED
BY THE PETITIONER BEFORE THE POLLUTION CONTROL BOARD

Exhibit P25 TRUE COPY OF THE RECEIPT ISSUED BY THE POLLUTION
CONTROL BOARD DATED 26.09.2024

Exhibit P26 TRUE COPY OF THE REMARK FOR RETURNING THE APPLICATION
DATED 21.10.2024

Exhibit P27 RELAVENT PAGES OF MINING PLAN DATED 01.06.2020 APPROVED
BY THE GEOLOGISTS

Exhibit P28 TRUE COPY OF THE S.O. 1807 (E) DATED 12.04.2022 ISSUED
BY THE MINISTRY OF ENVIRONMENT FOREST AND CLIMATE
CHANGE

Exhibit R 3 [ a ] True copy of the show cause notice dated 05.11.2024
issued by the Geologist, Mining and Geology Department,
District Office Kozhikode, to the petitioner

Annexure R1(a) True copy of the Integrated Consent to Operate No.
PCB/KKD/DO/ICO-R3/11302/R17KOZ5674911/13972542/2021,
dated 16-7-2021, issued by the Pollution Control Board.

Annexure R1(b) True copy of the Circular No. PCB/HO/CIRCULAR/51/2019
dated 4-5-2022 issued by the Pollution Control Board.

Annexure R1(c) True copy of the Reply Letter dated 26-11-2024 (without
attachments) submitted by the quarry owner.
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REVISED SCHЕМЕ ОF MINING
SUBMITTED UNDER RULE 12(3) OF MCDR 1988

KMMC RULE 1967 AMENDED 2015, RULE 67(2) AND 67(5)
FOR

CATEGORY B2/SEMI-MECHANISED

GRANITE/ BUILDING STONE QUARRY OF

Village
Taluk

District

State

Survey No.
Lease Area

Life of Mine

Land

Mr.Thankachan MS

:- Koodaranhi

:- Thamarassery

-

Kozhikode

:- Kerala

:-2442 Pt

- 3.3800На

:-4 Years

:- Private land

APPLICANT

Mr. Thankachan M S,
Mathalikunnel House

Koombara Bazar P.O

Koodaranhi,

Kozhikode District, Kerala.

PREPARED BY:

C.BALARAMAN

Paliam, Peoli Road, Kacheripadi, Kochi- 682018

DMG/KERALA/RQP/11/2017
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KERALA STATE POLLUTION CONTROL BOARD

 
FILE NO. : KSPCB/KZ/ICO/10081982/2025 
Date of issue : 14-03-2025
 

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : KSPCB/KZ/ICO/10081982/2025
Valid upto : 04-06-2027 
References : 
1.Your online application no.10081982 dated 26-09-2024. 
2. Consent No : PCB/KKD/DO/ICO-R3/1507/R16KOZ4227391/12274532/2019 DATED 
04/01/2020 VALID UP TO 04.12.2024.
The Integrated Consent to Operate issued as per reference above is hereby modified & issued to M/s 
MATHALIKUNNEL QUARRY (3.38Ha) , KOOMBARA BAZAR P.O., KOODARANHI VIA, 
KOZHIKODE. 
The consent(s)/ variation order(s) cited under reference are integral part of this consent variation 
order and this order is subject to the conditions stipulated therein and the following modifications/ 
additions.

S.No. Items Description

1 Validity 04-06-2027

2
Capital 

investment
200 lakhs

3
Quarrying 

area
Quarrying in 3.38Ha of land (8.35acres) in survey 

no.2442(pt), Koodaranhi Village, Thamarassery Taluk

4
Occupier

name
THANKACHAN M S
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SPECIFIC CONDITIONS 
 
1. Condition no.2.4 of the consent referred 2nd above is modified to the extent that for renewal of the 
integrated consent application in the prescribed form shall be submitted to the Board before two 
month of the date of validity through the web portal of the Board for Online Consent Management & 
Monitoring System. Late application will be accepted only with fine/late fee as applicable. 
 
2. The quarry should not be operated between 6.00 p.m. and 6.00 a.m. 
 
3. Noise measured 1 m outside the boundary of the premises shall not exceed the limit specified for 
the area under the Ambient Air Quality Standards in respect of noise. 
 
4. The concentration of particulate matter PM 10 and PM 2.5 at the boundary of the premise shall not 
exceed 100 microgram/m3 and 60 microgram/m3 respectively. 
 
5. Permanent fence made of wire mesh shall be provided and maintained along the boundary of the 
approved quarry area. 
 
6. The applicant shall put up a 6 ft. x 4 ft. signboard near entrance to the quarry for displaying the 
name of the quarry and owner, production details and time of the day when blasting is permitted to be 
undertaken. 
 
7. Location and extent of quarry shall be as per the approved site plan attached. 
 
8. After completion of quarrying, the land may be reclaimed as per the mining plan approved by the 
Department of Mining and Geology. 
 
9. Quarrying operations shall be started only after obtaining the all the statutory clearances required, 
which shall be valid throughout the period of operations. 
 
10. This consent is issued based on the following references; 
 
a)-EC no :212 / SEIAA / KL /251 / 2014 .dated 04.11.2019 valid up to 04.12.2024. 
 
b)- High court order in W.P(C ) no: 44403/2024 dated 4/03/2025 
 
c)- S.O. 1807 (E), dated April 12, 2022, issued by the Ministry of Environment,Forest and Climate 
Change.
 
d)- RTI reply provided by the District Geologist, Kozhikode, states that the quarry has remaining life 
of mine four years (i.e., from the financial year 2024–2025 to 2027–2028). 
 
e)- Quarrying lease no :165/2015-16/2846/M3/2015 dated 28/5/2015 valid up to 4-6-2027. 
 
f)- Explosive licence no: E/SC/KL/22/1413 (E65549) dated 16-03-2021 valid up to 31-03-2026. 
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11. This Consent will remain valid until 04/06/2027,and is subject to modification based on the final 
orders of the Honourable National Green Tribunal in Original Application number 93 of 2024(SZ). 
 
All other conditions of the Integrated Consent to Operate issued as per reference above remain 
unchanged. 
 

signaturerectangle

SIGNATURE OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

 
 To  
 M/s MATHALIKUNNEL QUARRY (3.38Ha) 
KOOMBARA BAZAR P.O., KOODARANHI VIA, KOZHIKODE 
E-Mail : sssolutions120@gmail.com 
Contact Number :9745714264,  
 
 
1.This digitally signed document is legally valid as per the Information Technology Act 2000 
 
2. For verifying this document please go to www.keralapcbonline.com and search using Certificate 
Number/Name of the unit/Application Number in “Certificate Verification” link in the home page of 
the Board’s Phoenix website.

Digitally signed by SAUMA HAMEED
Date: 2025.03.14 11:22:59 IST
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ENVIRONMENTAL ENGINEER,
 KERALA STATE POLLUTION CONTROL BOARD, 
DISTRICT OFFICE, KOZHIKODE

pcbdo kkd <pcbdokkd@gmail.com> Mon, Jun 9, 2025 at 10:25 AM
To: "Thankachan M.S Mathalikunnel" <thankachan.mathalikunnel@gmail.com>

[Quoted text hidden]
[Quoted text hidden]
---------- Forwarded message ----------
From: pcbdo kkd <pcbdokkd@gmail.com>
To: thankachan.mathalikkunnel@gmail.com, pollution control board kozhikode region <pcbrokkd@gmail.com>,
kspcblegal1@gmail.com
Cc: 
Bcc: 
Date: Fri, 6 Jun 2025 13:20:49 +0530
Subject: Direction to Stop functioning of Mathalikunnel quarry- Koompara owned by Sri Thankachan M.S based on NGT
order in O.A no 93/2024 dated 4/6/25

[Quoted text hidden]
[Quoted text hidden]

--
[Quoted text hidden]

pcbdo kkd <pcbdokkd@gmail.com> Mon, Jun 9, 2025 at 10:26 AM
To: "Thankachan M.S Mathalikunnel" <thankachan.mathalikunnel@gmail.com>

In the  case mentioned under subject, the Hon'ble  NGT SZ had issued an order restraining the Project  Proponent  from
continuing to function the impugned quarry. It was also submitted before the Tribunal by the counsel for the Project
Proponent  that the quarry is continuing its functioning . It is seen that SEIAA Kerala has not yet given the Project
Proponent permission to continue to operate nor is there any order to this effect from any judicial forum. This is in violation
of consent condition 10&11 given by the KSPCB to the Project Proponent  at the time of Consent renewal . 

So based on the Hon'ble NGT hearing dated 4/6/45 and  as per the instructions issued by the Board’s Standing Counsel
in connection with O.A. No. 93/2024 before the National Green Tribunal, you , Shri Mathalikkunnel Thankachan, are
hereby directed  that the quarrying operations of Mathalikunnel Quarry, as per Consent No.
KSPCB/KZ/ICO/10081982/2025 dated 14-03-2025, must be stopped immediately until any  judicial order is
produced allowing the said quarry to function.   

Sincerely

ENVIRONMENTAL ENGINEER,
 KERALA STATE POLLUTION CONTROL BOARD, 
DISTRICT OFFICE, KOZHIKODE

[Quoted text hidden]

7/8/25, 12:54 PM Gmail - Direction to Stop functioning of Mathalikunnel quarry- Koompara owned by Sri Thankachan M.S based on NGT order in O.A…

https://mail.google.com/mail/u/0/?ik=a69c80847f&view=pt&search=all&permthid=thread-a:r21089564873313893&simpl=msg-a:r51999742379990707… 4/4
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1. Consent No: KSPCB/KZ1LCO1I0O8198212025 dated

1410312025 valid up to 0410612027.

2. }{igh Court Order in WP(C) No: 4440312024 dated 0410312025.
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Translation of Annexure R3(o)

PCB/KKD/DO/GEN-213/OA-770/2023 Dated: 17/06/2025

From
Environmental Engineer
KSPCB, Kozhikode

To
Mr. Thankachan.M.S
Mathalikunnel House
Koombara Bazar P.O
Koodaranji
Kozhikode – 673604

Subject: Direction to stop down the quarry operations as per the

Hon’ble NGT order dated 04/06/2025 in OA No: 93/2024 reg;

Reference:

1. Consent No: KSPCB/KZ/ICO/10081982/2025 dated 14/03/2025, valid up to

04/06/2027

2. High Court Order in WP(C) No: 44403/2024 dated 04/03/2025.

3. NGT Order in OA No: 93/2024 dated 04/06/2025.

Your attention is invited to the above references.

The case numbered OA No: 93/2024 against your establishment is pending before the

Hon’ble National Green Tribunal. Based on the Honb’le High Court order referred in (2), the

Consent to Operate for your quarry was renewed as per reference (1). In the said Consent to

Operate, specific condition no. 11 clearly stated that the operational permission for the quarry

shall be subject to the orders of the Hon’ble NGT in OA No 93/2024. Therefore, based on the

order of the Hon’ble NGT dated 04/06/2025 referred in (3), you are hereby directed to

immediately stop all operations of your quarry. You are also instructed to submit a report on

the actions taken to this office within 10 days. Failing which further action will be initiated

against the unit.

Your’s Faithfully

Environmental Engineer
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